IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PATNA BENZH, PA T N A

O.,A,NO.: 491/96

| T
DATE OF DECISION: 30,0CT-1996

AMRESH KUMAR. : APPLICANT,
VRS,
Union of India & Ors, ¢ RESPONDENTS,

COUNSEL FR THE APPLICANT. SHRI J.K. KARN,
| SHRT A. KUMAR.
COUNSEL FOR THE RESPONDENI'S  : SHRI R.K.CHOUBEEY,

C.O R A M

HON'BLE MR. K.D.SAHA, MEMBER (ADMINISTRAT IVE)

HON'BIE MR. D.PURKAYASTHA, MEMBER (JUDICIAL)

ORDER DICTATED IN OFEN COQURT

HON'BLE MR, K.D.3AHA, MEMBER (A):

'Heard learned counsel for the parties,
This_application is directed against the appointmeht of
shri prabhat Kumar (Resnondent no.5) as EDBPM at Murajwatnur
B.O. ignoring the claimX of the applicant, The learned
counsel for the applicant submits that applicant,. shri
Amresh Kumar fulfills all the required norms for apnointment
to the post am obtain?d more markS than the respondent
no;S in the.Matriculation Examination (the anplicant secdred

533 marks against 427 secured by the respondent no.5). But,

despite this, the respondent no.5 was appointed in an
arbitrary manner ignoring the better claims of the applicant,

The applicant has submitted a representation as at Annexure- ‘

reply has been received by him.

A/10, dated 18.08.1996 on this issue but till today no
2. After going through the averments on record

amd considering the subkissions (D made by the learned

counsel for the applicant, we are of the view that this ‘
01.0-02/"'



application can be disposed of by giving a suitable

| direction to resg;oﬁaent no.2 to dispose of the represen.

tation as at Anmmexure-A/10 by a reasoned and s~eaking order
after giving personal hearing to respondent no.S who has

been appointed as () EDBPM, MwwwHM De.

3, Accordingly, we hereby directs réspondent no,2

to consider and dispose of the representation of the

applicant as at Annexure-A/10, dated 18,08.1996, by a reason=d
énd speaking order after giving @hearing&thé respondent

no.5 within a period of three months from the date of

| receipt ofa copy of this order alongwith a copy of the 0.a,

No,491/96 which will be submitted by the applicant to

respondent no.ﬁ;,,within one month from !:::t lz..{,taif?a- '

4, , The application is disposed of accordingly,

(D.PURRCYAST Ha ) ‘ W
MEMBER (J) ' ME MBSR )A) ,
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